
Subject: Draft “Food Safety and Standards (Food Product Standards and Food Additives) Amendment Regulation, 2019 relating to Amendment to Regulation 2.3, 

Fruit and Vegetable Products: (a) Inclusion of standard of Monk fruit under 2.3.6 “Processed Fruit Juices”;(ii) Amendment to Regulation 2.4 Cereal and Cereal 

Products: (a) Biscuits (b) Bread and  Bread-Type  Products (c) Jowar  (Sorghum grains) (d)Maida (Refined Wheat flour) (e)Semolina (Suji or Rawa) (f) Breakfast 

Cereal (g)Pearl Millet Flour (h)Sorghum flour;(iii) Amendment to Regulation 2.8 Sweetening agents including Honey (a) Sucralose;(iv) Amendment to Regulation 2.9 

Salt, Spices, Condiments and Related Products (a) Cumin (Whole  &  Powder)(b) Iron  Fortified  Common  Salt (c)Dried Thyme (v) Amendment to Regulation 2.14 and 

2.15 Gluten free food and Foods specially  processed  to  reduce  gluten  content  to  a  level  20-100 mg/kg (a)Review of Gluten free and Low gluten product 

standard(vi)Amendment to Chapter 3: Substances added to Food & Appendix A(a) Trehalose  (b)Inclusion of TOCOPHEROLS in the FC 1.7 “Dairy based Dessert” 

(c)Limits  of  BENZOATES  in  the  food  category  14.1.4  and 14.1.4.2 (d)Additional   processing   aids   for   use   in   various   Food Categories  (vii) Amendment to 

Appendix B: Microbiological Requirements (a) Microbiological Standards for Egg and Egg Products (b) Procedures /protocols for retesting of microbiologically 

contaminated samples.”  

 
FORMAT FOR SENDING THE COMMENTS AND SUGGESTIONS 

Sr. No. 
Name and Address of the 

organisation/person, contact number 
and E-mail 

Relevant section in 
the draft notification 
on which comments 
are being provided 

Comments/suggestion Rationale Remarks 

  
 
 
 

    

  
 
 
 

    

  
 
 
 

    

 

Date:  

Place:                Name and signature 

 


